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The 28th July 2020

No- ESIS- 01/N1-28/2014-540—1In exercise of the power conferred by the proviso to Article
309 of the constitution of India the Governor of Bihar is pleased to make the following Rules to
amend the Bihar employees State Insurance Scheme Nurse Grade —‘A’ (Recruitment, Promotion
and Service Condition ) Cadre Rules 2016.

1. Short title extent & commencement.—

(1) These ‘Rules’ may be called the “Bihar Employees State Insurance Scheme Nurse
Grade —‘A’ (Recruitment, Promotion and Service Conditions) Cadre (Amendment)
Rules, 2020~

(2) It shall come into force at once.

2. Amendment of ‘Rule -5 of Bihar Employees State Insurance Scheme Nurse Grade —A’
(Recruitment, Promotion and Service Conditions) Cadre Rules’ 2016- Rule 5 of the said Rules, 2016
shall be substituted by the following:-

“Appointmnet on the basic post in the cadre shall be made by direct recruitment
on the basis of recommendation of the Commission however appointment can also be
absorption of previously appoineted employees of the Health Department. Absorption
shall be made by the Government with the consent of Health Department and advice of
General Administration Department and Finance Department.”

By the order of the Governor of Bihar,
SUDHIR KUMAR,
Additional chief secretary to Governmnet.

3refteres, AfAATeT qumed,
fIgR, a1 aR1 yaifera va gfsal

fagR 5T (SMATEIRUT) 431-57 1+50-S10ST0UI0|
Website: http://egazette.bih.nic.in




